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The Senior Divisional Parsonnel OFficer, S.C{Railuay. Guntakel

: | _ .
Sri. Ciﬂ.malpalﬁsddy, Addl., CGSC«



iy S |

C.a. 1504/95. Dt. of Decision : 23-04-96,

il
| sy
CRDER :- hd
¢ As per Hen'ble Shri R. Rangafajan, Memb@r (admn.) 1

The applicant in this CA submitsias fellows:-

L

She is the wife of one Late Mr, J.B.Dias who jeined

in railways as Class-IV in the Leoco Shed aﬁd he married the
applicant on 6-7-68. Through him she gavegbirth to two sons

and a daughter, The said J,B.Diss died Gnﬂ1-10-89 while working
as Shunter in SC Railwey, Gecty, The appl#cant regquested the
authorities copcerned for paying her familf rension and other

terminal benefits due to gasth of her hggbabd. But these claims

were not pald to her reportedly because @f;ﬁome counter claims.

2. Aggrieved by the nen-payment of t%e family pension
and other terminal benefits due to her husb%nd éhe has filed
this OA praying for a direction te the resp?ndents to release
to her all the settlements dues pertaining %o the deceaser

employee ignoring the claim of his sister Sbt.Mary Dias.
|

3. The learned standiﬁg counsel submatted that the
ex-employee had died on 11-10-1989 and this%OA is filed on 5-12-95
and hence this claim is debarred by limitat%on. It is very
strange tc ncte this contentien. F mily pe%sion is a continuing
cne and the final términal benefits yere ea}ned by the ex-employee
and it has to reach his heir. There can beino time bar so far as
the relief prayed for is concerned and hencé this contenticn has

got no substance and hence rejected,

4. "The gsecond contention of the rQSpéndents is that the
said Mr, J.B.Dias has not nominated anybodyfeven for receiving

his PF and hence the applicant could not be [paid beth the family
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pension as-well aé the final terminal benefits of the deceased

\empl@yegaﬁ The learned counsel fer the respondents further brought

to my motice the letter of the Sr.Divisionsal AFcounts Officer,
Guntakal Divisien addressed te R-3 vide letter Nc.P-541/GTC/PF/
Nemination dated 14~03-1990. Frem the above 1;tter it appears
thet the nemination ef the applicant fer settl#mént of PF ameunt
was returned backiby the Accounts 6ffice statihg that the nominatien
was net reuted through proper channel and was ﬁet accerted by

the concerned officers'in the perscnnel Branch% ;The learned
counsel for the aﬁplicant submits that the n@minatien through
dated 16-09-80 was not accepted even in March 1990. When a
neminaticn is net accepted in time it zheuld bé deemed to have
cocme into force, N@ rule has been produced te‘the effect that

if the jcceptence eof nomiration is gelayed it ﬁill come inte
force aut%ﬁatically as centended by the 1earneé céunsel for the
applic nt. R=3 fok Some ,.550ns cr other had ﬁot accepted the
nominatien. In the absence of any valid nemindtion the applicant
cannot claim the relief as asked for. However, she is entitled

for the relief zsked for if she preduceg the vélid succesgsion

certificate frem a competent Ccurt,

5. It is seen frem the OA that one Smt. Mary‘bias sister of

the applicant's husband had also claimed the terminal benefits

of the decazsed empleyee, In view of the ab@ve:ceunter claim the
Sr.Divl. Personnel Officer, Guntakal (R-3) had éddressed beth

the =aid Smt. Mary‘Dias eand the applicant to fu%@%sh suCCession
certificate. The quantum cf the final settleme;t‘dues of the
deceased employee had also been indicated ip thé letter N@.G;P.SOO/
I1I/B-277 dated 24~07-1990 referred to above. But it appears that

no valid succession pertificate has been submitted by any one of
o
| . .4
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them so far. The learned counsel for the applicant submitted
that Smt. M ry Dias is unnecesssrily prelenging the case with
a view toe obstruct the applicont to get the succession certificate,

If so, it is for the applicant te take up tqis case in the
ool

appropriate Court, . peditiousks, Unless th% valid succession

L

certificate is preduced the applicant Canncé claim any relief

in this OA, l
I
f
6. The lezrned counsel foq%he applicant pﬁoduced some

documents purperted to shew that she is theiwife of the

deceased employee and hence she is entitled‘for the terminal

.benefits and fahily pension. But thcse letéers produced did

not provide any clue tc come to the conclusion that she is the
!
wife of the deceased employ=e and hence the!apparent heir to

claim the benefits. In view of the above the only way te resclve

!
|
the dispute ;s for the applicant to produceithe valid succession

certificate jérLF competent Court and if su%h a certificate is
produced, R-3 should settle the claim of th% applicant in regarad
tc payment of family pensicn and other terminal benefits due to

the deceszged empleyee,

|

7. In the résult, the following directionlis given:=-
R-3 should arrange to pay the applican@ family pensicn and
. |
other terminal benefits of the Cecazced CMployee in accordance
2 ; :

with rule if shec?geééeee the valid succéssﬁon certificate from

the competent Court. I

8. The OA is ordered accordingly at the admission stage

itgelf. No costs. E
!
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(r. RangLrajan)

Member(Admn, )
Lsted i The 23rd_April 1996. | .
Dictated in Open Court) i %%jL/L, f
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Copy to:-

13 The Gensral Mansger, S.C.Reiluvay, Railpilayam, Secundaraba

24

3
44

 The Chief Personnel Officar, S

JC.Railuay, Railpilayam,
Secunderabad. : ,

The Senior Divisienal Persennel Officer, SJC.Rly, Gyntakal

The Divisional Railway Manager, 5.CJRailway, Guntakals

S+ One copy to Sri. S.Ramakrishne Reo, advocate, CiT, Hydd
6« Cns copy to Sri. CuV.M. Reddy, Addl. CGSC, CAT, Hyd.

7. DOne copy to Library, CAT, Hyd. '

8. One spara copy.

Rem/-
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